{ DEPARTHMENT OF REVENUZ )

NEW DELHIS THE

TIFICATION
%Imccmﬁataxﬁ
SeUeNa, (F.Np.196/13/91-1T,A,I.): “In exercise of the
onferred bY clause {23) of S=ction 10 of ths lncome-tax Act,.
43 of 1861), the Central GLovernment hersby notifiss the
“%Haryana Cricket Asspciation, dhivani®™ for the purpose aof the

clausa for the asspssment years 1992«-93 $o 199435 subject to
following conditions, namely:e ' ;

(i) theo assesses will apply its inpome, or accumulate it

for application, in consonance uwith the provisions o

powers
1961

said
tha

£

gtibesaction (2) and (3) of secticn 11 33 modifisd by xR
the said clause (23) for such accumulation, uhokly and
exclusively to the objects for which it is established;

(ii) tha assesses will not invast or deposit its funds (o

ther

than. voluntary contributions, received and maintalned in-
the form of jeowellery, Ffurniture, or any othaer srticle
ags may be notified by the Board under the third proviso
to the afaoresaid clause (23) for eny periocd during the

previous year{s) relevant to the assessment year(s)
men tiomed abové otherwiss than in any one or more of

tha

forms or modos specifisd in subesection (5) of section 11;

iii) thé;@sgagées will not distribute any part of income in

any menner to its members sxcept as grants to any
as:uciatidn'a: institution affiliated to it; and

(1v) this notification will not apply in relation to eny
incoms, being profits and gains of business, unless
the business is incidental to the attainmant of the
objectives of the asseasee and separata books of
accounts. are maintained in respect of such buginess,
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AA - 15 N Y OFFICER ON SPECIAL DUTY

To

‘Tha Nanagir.f P
mant o ngia
giggrgoad, Mayapuri Indua{rial Aroa,

(Near Rajouri Garden), Neu Delhi,
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The Hony. Trdasurer, The Gujarat Cricket Association, Himabhai
Institute, Bhadra, Ahmadabed=-380001, :

The Commissionsr of Incoma=-tax{Central), Ahmedabad,

Dirsctox Gan ial(IaT.Examptions), 10, Middleton Row, Calcutta-700071
All Chief Commissioners & Directors Genmaral of Income=tax,

Director of Ihcoma-ttax(RSP & PR), New Delhi.

Dirsctor of Ipcume-tax(0&MS5), Dirsactor of Income~tax(Audit),
Diregctor of Ihcaome-tax{iT), Dirsctor of Income-tax(Systems),
Director of Ificone~tax{Vigilence)d Oirector of Income-tax(HRecavary),

gil ﬂf'f'ic&rs E .sections of thme Ce EOD'TQ’ HGU' Uelhi-
Comptrolier &|Auditor Gsnsral of India, New Delhi.(20 copies).
Bulletin Sectjon of the Directorate of Inspction(RSP & PR), New Dalhj

Director Gans of Trainin National Academy o f Direct Tax
Nagpuz(5 cnpiig%. u d ¢ %

Ly

Joint Sscrstary, Ministry of Lauw & Justi .
vl Rreh Vs atry of tica(lUsptt. of Legal APfairs),

The Chief Can kafler of Accouns Eantral ﬂoard of Dizect Taxme,
He Block, Vikds Bhavan, Neu Dalhi. =

I.F,Us(Centrall Board of Direct Taxes),

L

{ Mrs.l, R ANAKRISHNAN )
SECTION OFFICER,



